1595 Oral Answers AGRAHAYANA 4, 1881 (SAKA) Oral Answers 159€

have been received as late as the 7th
October, 1958 and 1 may not be able
to give the exact amount of difference
off-hand.

Shri S. C. Samanta: May I know
whether the four berths that will be
constructed will be sufficient for the
transport of ore according to the
agreement which you have entered
with Japan?

Shri Raj Bahadur: The four berths
may be sufficient but the mechanical
ore-loading equipment may not be
sufficient as designed at present be-
cause it is proposed that the quantity
of the ore to be exported may be in-
creased from 2 million tons per year
to 4 million tons per year. Therefore
that might have to be revised. We
are already at it. We are studying
the problem.

Shri Damani: How far will the
capacity of the Port will be increased
by this?

Shri Raj Bahadur: As I said in-
stead of 4 million tons, it will be able
to handle 6 million tons.

Shri B. K. Gaikwad: What Indian
ports are being developed with the
help of this Fund?

Shri Raj Bahadur: Iron ore is there.
This is essentially meant for iron ore
from two places, namely, Kiriburu and
the other place.

‘Punarnava’ Medicinal Herb

+
Shri Khushwaqt Rai:
Shri Ramji Verma:

Will the Minister of Health be
Pleased to state:

*218.

(a, whether the Indian Council of
Medica? Research has completed its
analysis of the therapeutic values of
the medicinal herb known as ‘Punar-
nava’;

(b) whether it is a fact that this
herb has been found medically effi-
cacious in restoring lost eye-sight both
in plus and minus abnormalities; and

(¢) whether it is also a fact that the
Ayurvedic Council, Delhi, was the first
to discover the medicinal qualities of
the herb?

The Minister of Health (Shri Kar-
markar): (a) The Indian Council of
Medical Research has not yet complet-
ed the analysis of the therapecutic
values of the medicinal herb known as
‘Punarnava’.

(b) It is proposed to undertake trials
with the medicine ‘Punarnava’ in the
treatment of eye diseases in an Eye
Hospital. The results will be known
after the trials are completed.

(c) No.

Shri Tridib Kumar Chaudburi: May
I know whether it has come to the
notice of the Government that in cer-~
tain foreign countries particularly in
the Soviet Union, some research has
been conducted on Punarnava, whether
Government know their results and
whether they have obtained facts
about ijt?

Shri Karmarkar: I am not aware of
the fact. To curtail time, I will be
grateful if the hon. Member passes on
the information that he has to me. It
would be precious. ’

Shri Supakar: Since the institution
of the Indian Council of Medical Re-
search, how many drugs made from
medicinal herbs have been patented
by the Council and what concrete
steps have been taken by the Council
to popularise and make known the
qualities of other medicinal herbs?

Shri Karmarkar: Recently they had
submitted to us a list of 22 drugs of
an indigenous nature that could be
tried in our hospitals. I am not aware
of any drug being patented unless
it is a patent preparation. The Indian
Council of Medical Research does not
have this as one of its function. It
goes into research. Therefore this, as
I said, is being subjected to tests.

Shri Supakar: Have they passed on
the results of their research to any
marufacturing concern for patenting
such drugs? Have the results of their
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research been made widespread
through some proper agency which
manufactures drugs?

Shri Karmarkar: They publish their
results in their Journal and through
other ways. I am not aware of any
particular drug which they have pass-
ed on to any manufacturer in this
manner.

Shri B. Das Gupta: May I know
whether the hon. Minister is aware
that the Ayurvedic Council of Delhi
has prepared a medicine out of
Punarnava known as eye cure and
whether the Ministry has examined
the medicine or not?

Shri Karmarkar: 1 think that was
the substance of the question and the
substance of the reply. The Ayurvedic
Council to my information is a one-
man Council. They have rather adver-
tised this medicine and since claims
were made for it we are having the
claims examined.
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241 AfZC | The hon, Member is
himself an Ayurvedic doctor. Why
not he go and visit and tell them what
are all in his possession and advise
them? It is not only the Government
that is responsible. Hon. Members are
also responsible to the country. I am
really surprised at hon. Members
wanting to cross-examine the Minister
;s if he is in the dock. Next ques-

on.
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May I read the answer in Englisk
also?





